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act No. L of 1918

[Pmss\ﬁp BY THE DOMINION LEGISLATURE |
(Received the assent of ?;he Governor General on the 8th September 1048y
An Act further to amend the Cantonments Act, 1924,

\ HEREAS it is expedient "t’{\grther to amend the Cantonments Act, 1924
(IT of 1924), for the purposes hereinafter appearing;

It is kereby enacted as followsjft

1. Short title.—This Act may be é‘a{lled the Cantonmen't's (Amendment) Act,.
1948.

2. Amendment of sectiong 12 and 280(V,'x\}ACt IX of 1924.—In section 12 and in.
clause (c¢c) of sub-section® (2) of section ¥80 of the Cantonments Act, 1924
(hereinafter referred to as the said Act), for the words "‘Seivice of Executive
Officers”’, the words ‘““Military Lands and ‘Cantonments Service” shall be-
substituted. '

. ’\
3. Amendment of section 276, Act.II of 1924.—In section 276 of the said

Act, the words, letter, brackets and figures ‘“‘clause (a) of section 137" shall be-
omitted. i ‘
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